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Kedia House, Near Nadi Ka Phatak, | Vs. | Central Circle-3,
Murlipura, Jaipur. Jaipur.
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adrerelt / Appellant gareft / Respondent

TR @) 3R ¥/ Assessee by : Shri Gulshan Agarwal (C.A.)
JISRG d IR W/ Revenue by  : Shri Amrish Bedi (CIT)

gdTs &1 1%/ Date of Hearing : 16/09/2020
ISUINIT &I dRy /Date of Pronouncement: 16/09/2020

afreer/ ORDER

PER: VIJAY PAL RAQ, J.M.

This appeal by the assessee is directed against the order dated
23.08.2019 of Id. CIT (A)-1V, Jaipur the assessment year 2017-18. Due
to prevailing COVId-19 pandemic condition the hearing of the appeals
are concluded through video conference.

2. The assessee requested for withdrawal of the present appeal in
view of the fact that the assessee has opted for “Vivad Se Vishwas

Scheme-2020" to settle his tax liability with the Department and the
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application in Form 1 & 2 has been approved by the Pr. CIT(Central) by
issuing certificate in Form 3. A copy of application dated 01.09.2020 is
also filed. The Id. DR has raised no objection if the appeal of the
assessee is allowed to be withdrawn. Accordingly, in view of request of
the assessee as well as the fact that the assessee has already opted for
resolution of dispute and tax liability under “Vivad Se Vishwas Scheme-
2020" the appeal of the assessee is allowed to be withdrawn and
consequently the same is dismissed as withdrawn.
In the result, the appeal of the assessee is dismissed.

Order pronounced in the open court on 16/09/2020.
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